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ITEM NO.601 COURT NO.7 SECTION XVI

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

I.A. Nos.97-99/2017 in Civil Appeal No(s). 2795-2797/2017

CHANDRA GUPTA KUMAR AND ORS. ETC. ETC. Appellant (s)
VERSUS
STATE OF BIHAR AND ORS. ETC. ETC. Respondent (s)

(Appln(s) for clarification of court's order and office report)

Date : 03/05/2017 These matters were called on for hearing today.

CORAM : HON'BLE MR. JUSTICE KURIAN JOSEPH
HON'BLE MRS. JUSTICE R. BANUMATHI

For the parties
Mr. Ajit Kr. Sinha,Sr.Adv.
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UPON hearing the counsel the Court made the following
ORDER

Mr. Ajit Kumar Sinha, learned senior counsel and learned
counsel appearing for the candidates submit that the candidates who
have already undergone and cleared the physical test may not be
subjected to the physical test again along with the written
examination. It is submitted that almost thirteen years have
passed after the physical examination and, therefore, the
candidates may not have the same standard which they acquired
thirteen years back. Therefore, it is submitted that even if a
physical test is conducted it may be limited to the medical fitness
of the candidates.

Learned counsel appearing for the State seeks some time to get
clarification.
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